
FORM-A 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 
FOR THE ATTENTION OF THE CREDITORS OF M/s MONOREX PVT LTD 

RELEVANT PARTICULARS 

1. Name of corporate debtor MONOREX PVT LTD 
2. Date of incorporation of 

corporate debtor 09-12-201'1 

3. Authority under which corporate 
debtor is incorporated I registered Registrar of Companies-Chennai (Tamil Nadu) 

4. Corporate Identity No.of 
corporate debtor CIN: U17121TN2011PTC083498 

5. Address of the registered office 
and principal office (if any) of 
corporate debtor 

6. Insolvency commencement date 
in respect of corporate debtor 

7. Estimated date of closure of 
insolvency resolution process 

8. Name and registration number 
of the insolvency professional 
acting as ioterim resolution 
professional 

9. Address and e-mail of the interim 
resolution professional, as 
registered with the Board 

1 Q. Address and e-mail to be used for 
1 1 correspondence with the interim ________ v 

resolution professional 

t 1. Last date for submission of claims 

No.29, KNS Estate, Karpagambal Nagar, 
Mylapore, Chennai, Tamil Nadu. 600004, India 

27th February, 2019 

26th August, 2019 ~ 

M. Murugesan 
IBBI/IPA-002/IP-NO.0527 /2017-2018/11679 

M. Murugesan, 
Block C, 3 D, Aishwaryam Apartments, 102/103, 
Barakka Road, Secretariat Colony, Kilpauk, Chennai, 
Tamil Nadu 600010.Email: vasamu60@gmail.com 
M. Murugesan, 
5th Floor, Krishna Complex, 4~8, South Boag Road, 
T Nagar, Chennai, Tamil Nadu 600 017. 
Email: monorex.cirp@gmail.com 

18th March 2019 

12. Classes of creditors, if any, under 
clause (b) of sub-section (6A) of Not applicable 
section 21, ascertained by the 
interim resolution professional 

13. Names of Insolvency Pro~essionals 
identified to act as Aut~ons~d Not applicable 
Representative of creditors In a 
class (Three names for each class) 

14 (a) Relevant Forms and Web llnk: . . . 
· (b) Details of authorized http:ltwww-1bbi.gov.1n/downlo~dform.html 

representatives are available at: Physical Address-same as point 10 above 

Notice is hereby given that the National Com~any Law Tribunal has ordered the 
nt Of a COrporate insolvency resolution process of M/s.Monorex Pvt Ltd commenceme · , 

Chennai on 27th February, 2019. . 
d't f M/s Monorex Pvt Ltd Chenna1 are hereby called upon to submit their 

Th~ ere _1thors oof on ~r before 18th Ma'rch 2019 to the interim rQsolution professional at 
claims wI pro . N 10 dd ess mentioned against entry . o. . . . . 
the a r . 

1 
d'tors shall submit their claims with proof by electronic means only. All other 

The ~nancia ere b~it the claims with proof in person, by post or by electronic means. 
cred1to~ may s~itor belonging to a class.as listed against the e~try No. 12, shall indicate 
~ finan_c,al ere thorised representative fr~m among the t~ree insolvency professionals 
its choice. of au N 13 to act as authonsed representative of the class [specify cla ] 
listed against entry o. ss 
in Form CA. . leading proofs of claim shall attract penalties. 
Submission of false or mis 

Place: Chennai 
Date: 06/03/2019 

Sd/-
M.Murugesan 

Interim Resolution Professional 


